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None for the petitioner. Sh. M.K. Bagri, OL for the Central Government. The
present petition is filed U/s 633(2) of the Companies Act, 1956 and the respondent
company is stated to be a non-banking financial company. Therefore, its status and
atfair may be ascertained from the RBI, who is a regulatory body. Moreover, the

present petition seems to become infructuous.

Keeping in view, the statutory changes took place in the Companies Act since the

I & B Code came into effect.

Keeping in view the circumstances, a copy of this order be communicated to the
Regional Branch of the Reserve Bank of India, non-banking financial company to
provides its comments on the nature of the present petition and as to whether any

public interest involved therein. So that, this Court may take appropriate decision

thereon and considering the report.

The matter be listed on 20" December, 2017.
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Dated:20.11.2017 - H.P. Chaturvedi,
Member (Judicial)
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